
I 
CENTaL ADMIi'UsTRrTIVE Ta BUNZL 

WLCUTTA J3ENcF-I 

of 1996 	• 

- ( UNL_ISTED 

Date of Orders 12.0296, 

resents Hon ble Mr.Justice A.K chatterj eeeVice_hai4ana 
- Non' ble Mr. M, S.Mukherj ee,Administrative Member. 

- R1BINDRA NMH :DAS 
vs 

- 	UNION OP I Nfl A & 0 RS . 

For the ptitioner; Mrs. harati Gbá 
For the responents:Mrs.KBnerjee, Uflze.i., 

ORDER 

This application has been moved out of the lis this 
day by Ms.Ghosh,. ld. counsel for the petitioner. Mrs.3arerjee, 
ld.counsel appears,for the respondents. 

On hearing the lçt. counsel for bo:th the parUes we 
dispose of the application with the order that the •ap1icarit 
may, if so aövied, tile an appeai by Q9,2,96, against 
Oraer ot the Oisciplinary Authority end 1± such an &pe is 
fi1e,a shall be dispoced of bj the Appelltc AutIIority 
in accordancell witci the provisions of law,  by passing 
order it1a.n 3 m, onths from the diate of :Lling the aplicatibn. 
The petiticncr thail coerate in the mater of heariig to 
r ispose of tre Appeal and i± he does no c, saire shall beiposed 

t5j-pa rte. 	 - 

Let a plain cy of this order he gfiven to the ild cOunsel 
for both the parUes 

A' 
(M.S,Micherjee) 	 (tK.Chef-ee) 	- 
- it1ember(.A). 	 Chirman. 


